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LEGISLATIVE ASSEMBLY. ‘
Friday, 218t January, 1927, .

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock. Mr. President (the Honourable Mr. Vithalbhai
Javerbhai Patel) was in the Chair.

MEMBERS SWORN:

Lala Triloki Nath, M.L.A. (United Provinces: Landholders);
*Mr. Madheo Srihari Aney, M.L.A. (Berar Representative);

Risaldar-Major and Honorary Captain Kabul SBingh Bahadur, M.L.A,
(Punjab: Npminated Non-Officinl); and

Nawab Sir Sahibzada Abdul Qaiyum, K.C.I.E., M.L.A. (North-West
Frontier Province: Nominated Non-Official).

ASSENT OF THE GOVERNOR GENERAL TO BILLS.

]

Mr, President: I have to inform you that the following Bills which
were passed by both Chambers of the Indian Legislature have been assented
to by His Hecellency the Governor General under the provisions of sub-
section (1) of section 88 of the Government of India Act: _ .

The Usurious Loans (Amendment) Act, 1926. ¢
The Workmen’s Compensation (Amendment) Act, 1926,
The Negotiable Instruments (Interest) Act, 1926.
The Indian Evidence (Amendment) Act, 1926.
The Administrator General's (Amendment) Act, 1026,
The Indian Companies (Amendment) Act, 1926.
The Sind Courts (Supplementary) Act, 1926.
The Cantonments (Amendment) Act, 1926. -
The Code of Criminal Procedure (Third Amendment) Aét, 1926.
The Indian Succession (Amendment) Act, 1926,
The Indian Bar Councils Act, 1926, '
The Provincial Insplvency (Amendment)”Act, 1026.
The Indian Buccession (Amendinent) Ast, 1926.
(« 16°.)



* MOTION FOR ADJOURNMENT.

- L

Mr. Presiflent: 1 have received-the folloving 'motice of Motion for
Adjannment from Pandit Motilal Nehru: .

‘“* I herey give notice that I shall move the adjournment of the Heuse
on ¥riday, she 21st January, 1927, on a definite matter of urgent public
importance, namely: °

Thg conduct of the Government in preventing Mr. Satyendra Chandra
Mitra, an clected Member of this Assembly, from attending to his duties
as 8 Member of this House and thereby seriously infringing the privileges
of this House and depriving the constituency which elected him of its
right to be represented in this House."’

The motion prima facie appears to me to be in order. I do not kmow
:i Government or any other Member have any objection to the admission of
-his motion,

(No objection was raised.)

I rule that the motion is in order. I ask if the Assembly gives leave
to Pandit Motilal Nehru to move the motion.

(No Honoursble Member objected.)

As ho Honourable Member objects, I intimate that the leave is granted.
The motion will now be taken up for discussion at . . . . . .

The Honourable Sir Alexander Muddiman (Home Member): With your
permission, Sir, 1 should like to suggest that it will be fonwenient fir me,
and possibly for my Honourable friend, ’andit Motilal Nehru, if the motion
is taken up immediately after the elections are over. We cannot fix the time,
because we do not know when the elections will be over.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): 1 quite agree with the suggestion made by the Honour-
able the Home Mentber.

Mr. President: It means that if the motion is.taken up immediately
after the completion of the business, say after fifteen or twenty minutes,
the discussion can go on under the rules till 6 o’clock. Ordinarily, motions
for adjournment are discussed for two hours from 4 to 6, but, as the
Henourable the Home Member agrees to take the matter up immediately
after the completion of the business, say at about half-past eleven, there
is nothing in the rules which will prevent the House from discussing the
motion till 6 o'clock. But I would ask Honourable Members to be con-
siderate and not allow the discussion to go on for more than two hours.
The Chair would accept a motion for closure at the end of two hours, if
any Honourable Member chooses to make one. The motion will be taken
up immediately after the completion of the business.

ELECTION OF THE STANDING FINANCE COMMITTEE.

~ Mr, President: I have to inform the Assembly that the number of candi-
dates nominateds for election to the Standing Finance Committee is equal
to the number required and therefore I announce that the following Mems
bers are declared to be duly elected : C

Haji Chaudhury Mphammad Ismail Khan,

I}nnja Ghazanfar Ali Khan, ’

Pandit Nilakanthe Das, o
’ AT S

Ed
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Mr. Athar Nath Dutt,, . o
Mr. Gaya Prasad Singh,
©* Mr. Ram Narayan Bingh,
Mr. M. S. Sesha Ayyangar,
Mr. Vidya Sagar Pandys,
Mr. Ghanshyam Das Birla, .
Mr. N. C. Kelkar,
Sir Purshotamdas Thakurdas,
Mr. Sarsbhai Nemchand Haji,
Sir Darey Lindsay, and
Mr. A Moore.

bl }

.
ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS. - '

. Mr, President: The Assembly will now proceed to elect 11 Members to
-serve on the Standing Finance Committee for Railways. There, are 19
-candidates whose names are printed on the ballot papers which will be
-supplied to Honourable Members in the order in which I call them.

(The ballusing® then took place.)

(As the Members were taking the ballot pupers and .recording their
votes) ' .
Mr. President: Honourable Members who have not taken their
oath are not entitled to take part in this election. If they have by any
chance voted, their votes would be regarded as invalid. The Chair would
like to know whether there are any Honourable Members who have not
taken their oath and yet have taken part in this election.

(The names of Dr. Moonje and Mr. Yusuf Imam were mentioned to
the Chait®)
* The Secretary will not take their voting papers.

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): I was hfre,
Sir.
Mr. President: The Honourable Member has not taken his oath.
Dr. B. 8. Moonje: I was present here. I did not hear my name called.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): He may be permitted to take his oath now. There is

nothing in the law against if.
Mr. President: Dr. Moonje's name was ealled, but probably he did

1ot hear.
Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Noa-Muham-
madan Rural): May I know, Bir, if they can take their cath now?

* Mr, Abdul Haye (East Punjab: Muhammadsn): On & point of order,
Bir.  You have ruled that those Honourable Members who have not yet
taken their oath of allegiance are not entitle® to take part in this election.
You have said that you will ignore their votess But how are you going
to find out in whd® favour they have goted and which arg their voting
Papers? . * . -
. . A2
4 . .
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d
Mr. President: The Honourable Member is quite right in raising the
point. The Sccretary hus been asked to make, certain inquiry and the Chair
will soon deal with the matter.
Mian Mohammad Shah Nawaz (West Central Punjab: Mubammadas) :|
May I point out, Sir, that the voting paper is still with Dr. Moonje?

Mr. President: 1t appears that Dr. Moonje's voting paper has not yet
been put into the box but Mr. Yusuf Imam’s paper has already been so-
put. Ii Mr. Yusuf Imam will kindly tell the Chair confidentially for whom
he has voted, then that vote will be eliminated. Has Mr. Yusuf Imam
any objection to tell the Chair in confidence for whom he has voted?

(Mr. Yusuf Imam signified his assent to this.)

Mr, President: That is nll right. That settles the matter.

Mr. A. Rangaswami Iyengar: May I again inquire, Sir, if Mr. Yusuf
Jmam can now be permitted to take the oath and take part in the further
proceedings ?

Mr. President: There is no objection to Dr. Moonje and Mr. Yusuf Imany
taking the oath now.

MEMBERS SWORN.

Dr. B. 8. Moonje, M.L.A. (Nagpur Division: Non-Muhammadan), and

Mr, Yusuf Imam, M.L.A. (United Provinces, Boutnerm Divisions:
Muhammadan Rurasl).

Dr. B. 8. Moonje: Am I entitled to vote now, 8ir?
Mr, President: No. The Honourable Member is not entitled to vote.

MOTION FOR ADJOURNMENT.

ATTENDANCE OF MR. BATYENDRA CHANDRA MITRA AT MEETINGS JOF THR
LEGISLATIVE ASSEMBLY.

Kr. Presjdent: Pandit Motilal Nehru. I desire to make it clear from
the outset that I will not allow one minute more than the time allotted to
each Member.

Pandit Motilal Nehru (Citiea of the United Provinces: Non-Muham-
madan Urban): 8ir, 1 beg to move the adjournment of the House on a
definite matter of urgent public importance. You have already read the
motion. It concerns one Mr. Satyendra Chandra Mitra, an elected Mem-
ber of this House, who was elected unopposed and who is now under
detention under the Bengal Criminal Law Amendment Act. The motion
calls attention to the conduet of the Government in preventing Mr. Satven-
dra Chandra Mitra from attending to his duties as 4 Member of this House
and thereby seriously infringing the privileges of this House and depriving
the constituency which elected him of its right to be represented in this,
House. The larger question of the release of this prisoner or others of
the same class is not before the House nor is there any question of the
repeal or amendment of the law, the so-called law under which they are
detained, before this Housé. The gravity of the situation to which the
motion aslls “uttention arises frgym the fact that The detention of



' MOTYION FOR ADJOURNMENT. . , 19-
L ]

tifis gentleman constitutes a very serious encroachment on he privileges
of this House and on the right not only of the Member himgelf but of the
constitueney which has unanimously elected him.

The facts are very simple and I should like to state them brjefly for
the information of the House. Mr. Satyendra Chandra Mitra was an
elected Member of the Bengal Legislative Council when he was arrested
under the Bengal Ordinance No. I of 19256 and Regulation III of 1818,
Thereafter the Bengal Criminal Law Amendment Act was passed and he
was detained umder that Act. Now it will be observed that in arresting
and detaining Mr, Satyendra Chandra Mitra the Executive were guilty of
8 double wrong—a wrong to the Member by infringement of his rights, and
& wrong to the constituency which elected him. The latter wrong, I mean
the one against the constituency, was attempted by His Exoel-
lency the Governor of Bengal to be redressed in a particular way.
The method which was determined upon by His Excellency the
Governor shows an ingenuity and originality which beats the record of the
*bureaucracy for their speeial genius for suppression and oppressipn, His
Excellency acting under the rule which gives him power to direct that n
seat has become vacant for the reason that a Member has not been able
to attend to hig, dulies for two comsecutive months issued a notification
that the seat®of Mr. Satyendra Chandra Mitra had become vacant. Now,
8ir, what is the simple meaning of it? Here is a man duly elected by his
constituency, who was actually representing the constituency in the House.
He was deliberately disabled by executive order from attending. Not
that he is unable to attend for personal reasons, but was disabled by force
from attending to his duties and the consequences of the inability thus
brought about were visited upon him by the notification that his seat was
vacated. You tie down & man hand and foot and then beat him for not
being able to move; that is what it comes to, and that is what really
happeneg. Thereafter this particular constituency went unrepresented in
the Bengdal Council for the rest of the life of that Council. The experi-
ment had failed but was not repeated of trying another electiong In
course of time the general elections came round and My Batvendra
Chandra Mitra offered hiinself as a candidate for election to the Assem-
bly. He was again returned unanimously, i.e., unopposed to the Assem-
bly. He was gazetted as a duly and properly elected Member of the
Assembly. He received a summons of His Excellency the Govermor
General to attend fhe Assembly. He received another summons of His
Fixcellency the Governor General to attend and hear his inaugural address
‘on the 24th instant, which is to come. Thereupon he applied to his
custodians to give him an opportunity to accept the very generous in-
vitation which was extended to him but was refused permiasion.

Now. Sir, we are meeting here to-day without this gentleman for no
fault of his and for no fault of the Governor General either His Excellency
ohas duly invited him butl there are others who prevcnt.r'him from coming
out. Upon those facts what is the position? It is quite clear to me but
my Honourable friend the Home Member does not look upon it in such a
simple way as I do and I can anticipate his presently rising in his seat
and shaking his at me and telling me ‘‘How dare I sayghat this man,
a dangerous ansychist, should be admilted into the honoursble”company
-of this Hbuse. - He has been, dealt with under the law of the land’’. This
Pparticulay law is known more ag a lawless law than anything else. But
he will feply apon it and say that it is none the ]ess.the law of the lapd.
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[Pandit Motilal Nehru.] )
He will say “When a man hus been dealt with under the law and detained
by competent authority, what nght has any one to_interfere with it"’.
Now, Sir, my answer to that is a very simple one. I say thdt this man
has net been tried. He 'has mot been convicted. He has not
‘been sentenced by any court and therefore he has every right.
to attend to his dutics, by answering the summons he has received, unless.
my friend the Honourable the Home Member is able ‘to point out to me
any sauthority, which I challenge him to do if he can, precluding him.
from attending to his duties. Sir, this is really imposing a disqualification,
upon a duly elected Member which does not exist under the law: Of course:
it was open to the powers that be to make it a disqualification for seeking
election, but luckily up to this moment, it has not occurred to them to do
BO.

An Honourable Member: You remind them.

Pandit Motilal Nehru: Now, the Government have not had the courage-
to put this man on his trial. They have not-taken upon themselves to:
make it a disqualification. The man is kept in custody no doubt, but is
there anything in any law in the world that the mere fact of & man being
foreibly detained in custody not by an order of the court, nor after a
conviction, disentitles: him from performing the duties of his office?
Imsagine for a moment such a cage arising in England. What would
have happened? I will read the law as crystallised in Halsbury's Laws:
of England, Volume 21, Article 1468: .

* Whilst Parliament is sitting, and during the time within which the privilege
of Parliament extends no peer or member of the House of Commons may be imprisoned”
or restrained without the order or sentence of the House of Lords or the Commons:
as the case may bhe, unless it be for treason or felony, or for refusing to give
security for the peace.”

Now, that may comprehensively be described by saying unless he is con-
victed of a criminal offence. I will make it as general as that.' Now in.
the case of the House of Commons, it has been held that s member can-
not “be arrested for a period of 40 days before and after the meeting of
Parliament.” It has alwapys been held that s member is immune from
arrest for a period of 40 days even after the dissolution of Parlia-
ment of which he is a member. A member who is in custody
at the time of his election to Parliament—that is the case in:
point—is liberated upon his election in virtue of his privilege unless
he ig undergoing a term of imprisonment, for an indictable offence or for a
criminal contempt of court, That is the common law of England. And
what is the procedure prescribed if & man so detsined is not liberated after
his election? That you will find in the same book in Article 1483. The
procedure with which the two Houses enforce the due observance of their
privileges and punish anv breach of them is practically the same. When:
any alleged breach of privilege iz reported to either House, it
is the practice of the House whose privileges had been attackede
to send for the offender to answer the charge of contempt.
Now, Bir, if this case haa happened in England, His “Excellency
the Governor of Bengal and all others who are comrcerned in detaining this
man would togay have found themselves in a very ungcmfortable pésition
8t the bar of the House of Commens. But it may be raid that Tudhia is
not England and that this Assembly is not Parliament. We may féf our
own purposes cthoose to dignify it ifto o Parliarment on certain occasions
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. . . . .
i ly is nothing of the kind and thercfore there is mo comparison.
?u;u]izer?glrge. Ido bgelieve and I am perfectly certain that there s no
antlogy between the House of Commons and this House but so long as it
is allowed to retain the merest pretence of what it is alteged to be I
maintain that it is the inherent right of every member of a Yepresentative
institution to be present at its meetings to represent his con-
stituents. That right s, I submit, inseparable from the  very
nature of the institution. It has nothing to do either wi any
particular House or the privileges of that particular House. True it
is that the privileges of the House of Commons have been built up by
long convention but, unless we make an early beginning, I do not think
we will ever be able to build them up. There are only two things upon
which the privileges of the House of Commons are based. There is the
convention established by immemorial custom and certain privileges have
been sanctioned by Statute. Nothing known as privileges of the House
doeg exist in this country. It is up to us to lay the foundation of a eon-
vention to-day because it is the inherent right of every such institution as
onrs is to have its own eonventions.
Mr. President: I do not wish to interrupt the Honourable Member, but
I would remind him of the time limit.

Pandit Motif\l Nehru: I hope I have two or three minutes more. As
the time at my disposal is running out, I shall not labour this point but
I will say that in this present instance the Government itself and His
Excelleney the Governor General have fully recognised the right. If they
did not, why were this summons and invitation sent? I will again remind
the House that there is no question on the motion relating to the legality
or otherwise of the Ordinance or of the arrest or of the detention or of
release for all purposes. The present motion only relates to the dis-
ability which has been imposed upon a Member from attending the meet-
ings of this Flouse. Now, section 11 of the Act under which he is under
detentioh is important and I wish to point out that that section also treats
the case as that of a suspect, not of a criminal, not of one who has been
found guilty of any offence.  That being s0, 1 submit that it is not n case of
a criminal character at all—much less a conviction under the efminal law—
which alone is excepted under the practice in England. What after all will
happen if Mr. Mitra is allowed to attend? 1 cannot conceive that the
enormous resources of the British Empire will prove inadequate to secure
peaceful residence for this man in Delhi and his peaceful attendance in this
Chamber while we are in Session.

Before 1 resume my seat I should like to remind the House of what
happened only the other day. His Excellenoy in opening these buildings,
called the buildings of the Parliament of India, was pleased to read a
gracious Message from the King Emperor, and the concluding part of

that Message ran as follows: .
L]

“T carnestly pray that in the Council House now to be opened wisdom and justice
may find their dwelling place and that God’s biessing may rest on all those who
may henceforth serve India within its walls.” ®

I put it, Sir, e the Treasury Benches and to my Euroggan Colleaguen
in this Enune whether they will be helpimg to keep wisdom afid justice
in their dwelling place in this House if they vote down this motion and
declare § t.he. world their impolence to®protect themselves and the honour

- . -
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" [Pandit Motilal Nehru.] .

of | this House when it is attacked in this way. I hope amd trusb, Bir,
that we who are here to serve our constituents will not neglect our primary
duty to them. The best judges and the only judges of their representatives
are their electors. The electorate has given its verdict and I hope that
this House will not trample under foot that verdict which' is the very
foundation of our own right to be here. With these words, 8ir, I commend
my diotion to the House,

The Honourable 8ir Alaxander Muddiman (Home Member): Sir, 1t
was with very great interest that I heard the speech of my Honourable
friend and I must congratulate him on hig limiting the motion in the
mnanner he has done. 1t is far easier to discuss what I admit is a point
.of gonstitutional interest in the manner in which he has put it befare
.the House. He recognizes, as I am sure all sensible people will recognize,

LEGISLATIVE ASSEMBLY. [218T JaN. 1827.
f

-that there will be ample opportunity—and indeed judging from the notice
_paper ample opportunity has already been taken—to secure a discussion

of the more contentious question which might have been introduced here
I think irrelevantly. I congratulate my Honourable friend on his not
having introduced them now, and so far from shaking my fist in his face
T shall meet him with the utmost mildness. I will endeavour to convince
him because I know him to be eminently reasonable on a point of constitu-
.tional law, however difficult he may be on other mattegs. Well, Bir,
my Honourable friend will pardon me if I read the motion again, I will
omit the reflections on the conduct of Government and take them as
Tead and I will deal with the operative part of the motion, which is:

* and thereby seriously infringing the privileges of this House and depriving the
“constituency which elected him of its right to be represented in this House.”

Now I think my Honourable friend has done a great service in bringing
forward this motion for the adjournment because these are matters w

it i desirable should be discussed, so that the position of the House in
vogard to an important point of this kind may be made clear. But let
me remind him in the first instance that he who pleads privilege must
préve the privilege. I think that is probably a sound legal dogma. Well,
Sir, this ‘matter has -not alfogether jbeen ‘unexemined. Fortunately 1
am provided by the learning of others with a very concise account of
the position of this House in regard to privileges. A very powerful sub-
committee examined this matter. It consisted of two ex-Law Members
of the Government of India, Sir Muhammad Shafi and Sir Tej Bahadur
Bapru, gentlemen 1 think whose fame as lawyers is recognized throughout
India, Sir Henry Monerieff Smith, an officer of considerable legal experience
who is now DIresident of the Council of State and has great constitu-
tional experience, and Mr. Jinnah, now in this House about whose merits
I refrain from speaking. Well, Sir, these gentlemen carefully examined the
question of the privileges of this House and this is what they said. I
will read the whole paragraph: °

* It has not heen suggested to us from any source that the legislatures 'n India
should be provided with a complete code of powers, privileges and immunities as is
the case with most of the legislatures in other parts of the Empire. The matter
has been generally dealt with' by the enactment of a provision in their Acts of
Constitution eneh}ing the legislatures to define their own pewers, privileges and
immunitief; with the restriction that they should not exceed those, for the time being
enjoyed by the British House of Commons.” -
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I pause there to comnlent because that is a very important restriction
to whicll I shall refer later.
* «Eventuslly no doubt similar provision will be made in tpe constitution of
British India. But we are of opinion that at present such action would be prema-
dure.”” o

At the same time they go on to say that they' feel that * sufficient
protection has not been given to the Members and they make certain
recommendations. In connection with those recommendations I may
remind this House that last year this House and the other Chamber
unanimously passed an Aot to confer certain exemptions on Members of
legislative bodies. That is, they did go some way towards conferring pri-
vileges and therefore they recognized that those privileges did not exist.
My statement of the ocase would be inadequate if I did not point out
that under the Government of India Act certain privileges do arise, but
they do not arise in connection with the subject matter of this discussion.
I bave therefore shown, and indeed it was hardly necessary for me to
have taken up so much of the time of the House because my Honourable
friend hardly argued it, that there is no existing privilege. .

Then I pass on to the question of how far this matter if it had hap-
femed in the House of Commons would have been a breach of privilege.
t is perfeatly®true, and my Honourable friend readily admitted it, that
there i8 no strict analogy between this House and the House of Commons
in respect of privilege. (Laughter.) I am glad to see that my Honour-
able friends opposite accept some of my remarks. But let me point out
to them that it is a pity to base an argument on what is not really sound.
Had this case occurred in the House of Commons there would have been
no breach of privilege. The privileges of the House of Commons have&
been fairly well defined in the many years in which that body has been
developing them. It was suggested that this not being & case of criminal |
conviction privilege would arise, Now, Bir, that is not so. The House of .
Comm®8ns do not interfere by way of privilege in cases where a man is
Wdetained otherwise then on a criminal charge, in many cases apd it
will be in the recollection of many of the older Members gf this House
that during a period of some excitement, about 1881, numerous Members
of the House of Commons were detained very much in the same way
as the gentleman in connection with whom this constitutional debate
has arisen. I refer of course to Messrs. Dillon, Parnell and the others.
They were held under the Protection of Persons and Property Act, 1881,
and it was never suggested that this was a breach of privilege of the
House. What that Act did do was to require that a report should be
gsent to the House of Parliament concerned if s member were detained
under its provisions. I will read you the section:

“Tf any member of either House of Parliament he arrested under this Act the fact
shall he immediately communicated to the House of which he is a member, if Parlia-
ment Le sitting at the time, or if Parliament be not sitting, tRen immediately after
Parliament reassembles, in like manner as if he were arrested on a criminal charge.”

"Now if the House feels that they would 1%&e that provision to be in oper-
-ation in regurd to these particular arrests in this country, I am quite pre-
pared to carry thgt out, and indeed I Shink it would be masefmble and
proper completiqn of our procedure. And ILethink if my Honourable friapd’s
motion Rad no other result jhan that, he would have effected a valuable
improve,\ent. * . .
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(S Alexander Muddiman. ] ) .

Now, B8ir,.a good deal has Leen said on the point of depriving the-
constituenoy of its Member. Now that paint would have impressed me:
rather more forcibly if the gentleman in question had not béen under-
detention at the time he was elected. Had he been arrested and confined
after hil election, then I think the constituency might have felt rather
sad about it; and I should consider myself—though I have no reason for
knowing it as a fact because ] -have not examined the point—that the
action of the Government of Bengal in declaring—I think it was the action
of the Government of Bengal—the seat vacant was probably to give the
constituents an apportunity of filling that seat if they so desired.

. Mr, A, Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): They did not fill it.

The Honourable Sir Alexander Muddiman: They did not fill it. Then
the constituency made that sacrifice in the interests of their political
feelings, and my sympathies are not with therh. In like manner, when -
this gentleman was elected to this House the constifuency must have
been aware of the fact that he was under detentiom.

Now, 8ir, I have shown—at least T have tried to do s» and I hope to
carry the conviction of this House—(1) that there is no such privilege
as is claimed existing in regard to this House, and (2) that if this House-
had the full privileges of the House of Commons, there would be no breach
of privilege such as is suggested; and I ask the House to say that 1 have
satisfactorily roplied to the points raised by my Honourable friend.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, coming from Bengal, us I do, 1 beg to associate mysclf with my leader
in this motion for adjournment. I shall not trouble this House with the
constitutional aspect of the question which has been raised and which has
not been answered by the Honourable Sir Alexander Muddiman, and could
not be answered. But I shall place before this House one fact which is
for all Honopratle Members to consgider, that it is one of us, Pandit Motilal
Nehru and myself as well as Sir Alexander Muddimen who is being'
kept away, by a barbarous law (I use the word deliberately) from this
House from attending to his business; and I think whatever may be our
political faith, and to whatever political party we may belong, it is the duty
of every Member not only of the Opposition but also of the Members of
the Treasury Benches to support this motion for adjournment because we
have been deprived of half of Bengal being represented, for Mr. Batyendra
Chandra Mitra represented two Divisions of Bengal; he was elected un-
opposed from two Divisions, namely, Rajshahi and Chittagong. The
Chittagong Division happens to be the frontier of Bengal, the eastern
frontior of Bengal as well as of India, and Rajshehi is hallowed with the
sacred memories of great sons of Bengal ns also great kings, last but not
least of whom is Rani Bhobani, popularly known as Ardha Bangeswari,
Queen of half of Bengal. Now, 8ir, when you deprive these two consti-
tuencies of their representative to attend to his duties in the Central
Legislature, we cannot allow that to go unprotested as Members of this
House, whateVer may be the valwe of our protests hefe. I appeal mot
only to my friends who belong to my party as slso to tne Independents
but I also appeal to the Honourable Members ocoupying the fmnt.,___Bemhac
to support this motion because it is an intringement of my right Lnd your™
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right too. * With these few words, Sir, I beg to associate myself with the
motion for adjournment of this House moved by my leader.

L]

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhsmmaden Urban):
Sir, us the motion has been confined to the constitutiopal aspeet, I wish
to confine my remarks also to that aspeet. Every Member has aeright of
attendance, and it is his duty to attend. That is a right which is conferred
by an Act of Parliument, and it is @ duty which is imposed by an Act
of Parlinment. 1 do not think il is compctent to the Bengal Legislative
Council or to the Government of Bengal or to the Government of India
to transgress an Act of Parliament. If therc is a right in cvery Member
of this Assemlbly to uttend, and if there is u duty, that duty and that
right could be interfered with only by an equivalent overriding Statute
There is no such overriding by the Legisluture of Bengal. The local
Logislature, the provincial Legislature, could not affect the Act of Parlia-
ment, the constitution Act, when it necessarily oarries with it by impli-
eation a right to override any law which infringes the pritnary right which
“is given to every Member. Therefore, I do not consider that the Honour-
able the Home Member was relevant or sound in the remarks which he
made, namely, that there is no question of privilege. It is higher than-
privilege, it is a gtatutory right which he has got. 1t is not necessary that
it should ke %aid in so many words, but when the Governor General has
the right to summon him to attend this House, and when the right is
conferred upon a member, that right can only be taken awav by an Act
of Parliament. As to whether there is a Statute, referred to by the
Honourable the Home Member, which takes away that right, the only
Act that is referred to is the recent Bengal Act. That cannot interfore
with that right because it cannot override an Act of Parlinment. The
only other safeguard that is provided in favour of Government is in cases
of offences and convictions for offences, tut this is not that case. Therefore,
it may pe a lacuna, it may be a casus omissus, but there it is: so long
as the Act of Parliament exists as it is, Government have no right what-
ever to prevent an Honourable Member of this House, unless thev ghow
that he has been detainod in & manner which the Act of Pgrliament re-
cognizes as depriving him of the right of attendance; T sauy they have no-
right whatever to prevent him from uttending this House. 1 am not
referring to the privileges of the House of Commons. It is hardly neces-
sary, because I do not recognize that this is a House of Commons, tut
whether it is like the House of Commons or not, this technical or con-
stitutional point is one which must be fuced by the Honourable the Home
Member; and I have not heard anything on that side on this aspect. Of
course we all recognize also that when Parliament conferred upon certain
oonstituencies the right of electing Mombers, the right was a real right,
sutject only to disqualifications which the Statute or rules made under
the Statute impose upon those who are eligible for election. Now here
there is absolutely no disqualification imposed upon hifh. On the other:
hand it was in the mind of Parlinment to exclude certain classes of persons
from being eligible for election,—such persons as were convicted of
offences—but in this cnse there in no convietion and there is no offence.
Therefore. you cannot say that this man is disqualiied. There ir not the-
slightest doubt. as Pandit Motilal Nehret has said, that this 8 readly adding
to the lidt of disqualifications. and T do nof know whether it would not te.
techuioag.y a fraund upen the Act of Paslinment to add to the tnble of dis-
qualificalions ¢nd make it impoaﬁ'ible for a constitueney to elect one who,

- . L] -
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-acoording to the Statute, is eligible to be elected but who is preyented from
‘being either elected or reaping the fruits of a successful election. The
-oonstituency has a right to ke represented in this House: what right have
the Gdvernment of India or of Bengal, what right have they, to prevent that
<constituency from representation in this House? That is the point of
view which I wish to place before the House. If this is to be regarded
‘a8 & legal matter, as a technical matter, as a constitutional matter, by all
means let us so regard it. But it is not & laughing matter, it is not a
matter to te treated as a humorous episode. It is a very serious matter
«and it really affects the fundamental rights of Members of this House;
wnd I should expect that a unanimous vote against the Government on
'this question is the only answer which a self-respecting House can give.

*Mr. M. A. Jinnah (Bombay City: Muhammaden Urban): I listened
‘to the speech of the Honourable the Home Member who is always very
happy in his expressions and who always draws a very great deal of ad-
miration for himself from me, although he refrained from saying anything
about me. 8ir, I agree with him that it is a question of great constitutional
interest, but he argued in a particular circle which, if I anay say so, is a
wicious circle. He says under the present laws in this country and under
the present Constitution under which this House is constituted, there is
no privilege in existence. I think he is right. Except of course some
rights, there is no privilege in the sense in which it is enjoyed by a mem-
ber of the House of Commons. We have got certain rights under the
8tatute ; and the position of the sub-committee, to which the Honourable the
Home Member was good enough to refer—and I had the honour to serve
on that sub-committee—when they examined that question, was this.
“Fhe sub-committee, which examined this question, had to consider the
question having regard to the terms of reference of the Muddirman Com-
mittee, and the terms of reference of the Muddiman Committee were that
'thex& could not possibly recommend any remedy or any proposals which
went outside the scope of the policy and the structure of the Government
of India Act of 1919. But I agree with the Honourable the Home Mem-
ber that there is no analogy between this House, as it is constituted, and
the House of Commons. Now, that being so, that there is no analogy
‘between this House and the House of Commons, that privilege does not
oxist. The Bengal Criminal Law Amendment Act exists, and therefore
this gentleman who has been elected to this House is properly detained
and therefore the Honourable the Home Member says what can the Gov-
ernment of India do. 8ir, if this House was the House of Commons, if
this House wags the Parliament of India, my Honourable friend would not
'be sitting there, nor would he have succeeded in passing that Bengal
‘Criminal T.aw Amendment Act by certification as he did. It is a vicious
-circle. Of course*it comes to this, that law does not give you privilege;.
we pass the laws, we enact Statutes in this country. Who? Our friends
the bureaucrats who sit on the,Trensurv Benches. We have the power to
enact any law we like. When we passed the Bengal Criminal Law Amend-
ment Act or the Bengal Ordinance Act, we passed it; that is the law of
the land. Ybu have no privikge in this House gt all and Mr.
Satyendra Chandra Mitra is detained under the Bengal Ordinghoce Act.
“What can the Government do? L. say this, Bir, let*us mot gide-frack the

*Bpeech not corrected by the ‘Honourable M_;r;ber.
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issue. This ig not at al]—-if I may say so with the ubmost respect to the:
Honourable the Home Memb&—this i¢ not at all a question of great cqnsti-
tutional interest in that sense. If this House was a Pm’-lllamant, if this.
House either had, as you find in the Dominions, the privileges and the-
rights of members defined by regular Statutes, or if, as yow find in the
British Parliament, the rights and the privileges of the members of the
House are & growth and a development of the common law of Engla:qd,
if that was the position here, then we would have been able to defl with
this question in this House. But it is not so. Iet us therefore get to
the reslities; let us get to the truth. What is truth? Here is s man who
stands imprisoned for more than two years. Here is & man who was.
arrested under a most obnoxious law which gives the Executive absolute
power to imprison a man on suspicion without trial. The question really
to my mind, if I may say so quite frankly in this House, is this: How
long are you going to keep this law? How long are you going to prevent.
him from what he is entitled to do?

The Honourable Sir Alexander Muddiman: On & point of order, Sir,
I understood that the question was excluded on the ground of anticipation.

Mr, M. A. Jinnah: I want to impress on this House not to :be led
away by mere argument of the Honourable the Home Member that the
privilege does not exist, that the law does exist, that the man is in prison
and that therefore nothing can be done. You can do it under your system
of Governmen® which gives you the absolute autocratic powers which youw
possess and which you bave taken in'the name of Legislature. You can
do it and I say do it, and if you do not do it, I shall support and vote for:
my friend Pandit Motilal Nehru.

Lala Lajpat Ral (Jullundur Division: Non-Muhammadan): S8ir, I rise
to fully associate myself with the motion and the reasons given by the
Honourable Pandit Motilal Nehru and my friend Mr. Srinivasa Iyengar.
I do not agree with both sides of the House as to the argumente re the
privileges cf the House. It is said that this House has got no privilege
except these that have been granted to it by Statute. I put the case just
the other way. I think this House has all the privileges of the Housg,of
Commons except those that have been denied to it under the Ptatute. I
would ask Government to consider the fact that there is a wide complaint,
a well-justified complaint that this House is practically impotent for all
purposes affecting the administration of the country. If this verdict goes
down as a correct interpretation of the law that this House has no privi-
leges except those that have been granted to it by the Statufe or that may
be granted by the Statute hereafter, its impotency will become still clearer
and will remove the last hope that the country may possess in the powers
and the efficacy of this House.

Reference has been made by the Honourable the Home Member to
a Committee on which some eminent Indian lawyers sat. One of fhem
has just explained what the position was and I think his interpretation
and explanation ought to be taken as final so far as he %s concerned. I
may say—and I am committing no breach of confidence-—that another
of those distinguished members who sat on $hat Committee exactly takes
the same view which Mr. Jinnah has taken. It is this. The rights and
privileges of this House can be created in three ways, either by Statute,
or immemorial custem or by convention.e We hear of convefffion so often
and so mugh in the report of the Joint Bélect' Committee and in discuesidns
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_about the constitutional rights of this House or the Legislaturés of India
that it would be simply cruel, and I think unwarranted, to deprive this
_House of the right of establishing a convention. It is certainly one of the
most important privileges and one of the most valued rights of‘the Mem-
.bers to- attend the Sessions of this House without let or hindrance by
.any oné; about which the present attempt is being made to establish a
.convention. The mation before you, Sir, is not an ordinary motion. The
Honourable the Mover has made it very clear that he is not raising the
general question of the legality of the law under which this gentleman is
!being detained or even the propriety of that law, but he has raised the very
important issue of the general rights and privileges of the Members who
have been elected to this House under due process of law. There is no-
thing in that process which vests the Executive with the power to take
away the right of attendance, the right of attending the meetings of this
House of the Legislature. Members who are detained in custody not after
conviction by a court of law'but'by the sweet will of the Executive cannot be
-deprived of that legal right. As regards the argument that the Statute
has not given this House any privilege specifically relating to this matter,
I submit that is no argument at all and should not prevent this House
from establishing the convention. It is one of those inherent righte for
which no authority is required. It is for the other sjde to quote an
authority to'the contrary. Sir, all the precedents that can be®quoted from
books of English law or from other-books are precedents which refer to
convictions, convictions for treason or felony, but there is not a single case, as
Pandit Motilal challenged the other side to prove, there is not a single case in
which by mere executive act of the Executive Government a Member
elected to the Legis!ature can be prevemted from attending its meetings.
"That I submit iz’ an encroachment not only on the liberty of the subject
but also on the rights of the Members of the highest Iegislative Cham-
‘ber in the country, of the highest Legislature that exists. I submit the
right way to look at the proposition is that the Members of thig House
and this House only have got all the privileges of the House of Commons,
except those that are denied to them under Statute. I think that is the right
view; and T ask Honoursble Menibers to take note of the attempt that is
‘being made by the Executive to deprive the Honourable Members of this
House of the privileges which belong to members of legislatures all over
the world. I hope that the motion will be accepted, and on behsalf of
myself and other members of my Party I mssociate myself fully’ with this
motion and intend o vote for it. '

Pandit Hriday Nath EKunsru (Agra Division: Non-Muhammadan
Rural): Bir, the Honourable the Home Member, in congratulating you
‘an your re-election yesterday, expressed hig' pleasure that a British
rrecedent had been followed, and gave expression to the desire on his
part that we would in future follow to an increasing extent the precedents
get by the Mothen of Parliaments. In view of this it seemed to mé to be
womewhat surprising that he should take a stand on his legal rights and
say that he who pleads privilegp must prove it. T should have thought
that he would be the fuét to follow here woluntarily the precedent
-set by a eountry which is goverhed under a constitution responsive to the
wishes of the prople. It is true, Bir, that in thig countr§ we have no law
-governing the powers -and privildges of the Legislative Asstmbly, ¢ but in
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Jertain Implrial and intermational affairs tho position of Yndia hay been e
recognised to be equal to that of other members of the Empire, even
though she has not yet attained full self-government. This being the
case, I submit that it would be both appropriate and gracefulif, in a domes-
iic matteg of this kind, the same precedent were followed and Government
would, instead of taking a stand on their striet legal rights, interpret the
spirit of the constitution and the practice that has been folldwed in
certain important matters during the last few years.

I am no lawyer, 8ir, but there is another point which troubles me as
a layman. Mr. Mitra was not disqualified from being a candidate and
it seems rather difficult to an ordinary man to understand why a man
who can be adopted as a candidate for election, should be debarred from
nppesring in thie Legislature when he has been elected to it. If a
mnan is convicted under the ordinary law of the land and the sentence Is
< a particular duration, I understand that he cannot offer himself as a
candidate at all. In that case no question of sitting as a member in any
Legislature , arises; but where he is at liberty to be a candidate, it does
scem to me to be an injustice that, after lis election, he ‘should be
prevented from discharging his duties. .

I do not wish, Sir, to trench upon the grogund that will be covered later
in connection gvith another Resolution, but I cannot help pointing out
that Mr. Mifts has been detained under an Act' passed in virtue of the power
of certification vested in the Governor, and that his incarceration is in-
dofinite. If he were imprisoned for s definite term there would be
some limit to the period of his disqualification, but as he is now
detained practically at the . pleasure of the Crown, he is possibly
slmost permanently decbarred from acting as a Member of the Indian
Legislature. In consideration of these matters, Sir, it seems to me to be a.
mere technicality to say that there i no law under which we can claim
privilege for a man like Mr. Mitra. The matter raised by the Honour-
able Mgmber, the mover of the adjourrment, seems to me to desl
with a fundamental issrue, mamely, the liberty of the subject, and I there-
fore give my warm support to his motion. .

M: 0. 8. Rangs Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Sir, the leader of my party described the
injustice to en elected member of the Party as *‘ a double wrong. "
Sir, it is certainly a double wrong: it is also I believe a triple wrong, a
wrong to him, an elected Member, a wrong to the constituency which
has the right to elect him, and a wrong to this Assembly in which he
should have been represented. Sir, I was really delighted when the
Honourable the Home Member denied the analogy of this House to
ibe House of Commons.

The Honoursble Sir Basil Blackett (Financc Member): In this respect.

. .

+ M, C. 8, Ranga Iyer: Sir, I believe he will make a point of instructing
ihe Publicity Officer never more to produce that book known as * India’s
Parliament. ** They would be rather *more honest if they named it
“ India’s Mock Parliament. *° That mockery has been proclaimed to-day
by the Honoursble the Home Mepber. TIn the lightusl what we see
t>-day, yesterday he was only mocking the House when he said we musat
nllow the House of Gomrnome’ pmcec'let.ﬂ:s
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Sir, the Honourable the Home Member says it is ‘‘ a constitutional”
debate.’”” Where is the constitution and what is a constitution? A consti-
tution is no constitution which has not behind it the sanction of the people.
Here is a constitution which has been imposed on us against our wish;
here is a constitution which is denied by us; and even undér this
constitution which you have imposed on us you deny us the privileges
which the constitution is supposed to give, the privilege of being elected,
the privilege of ropresentation. There is no constitution in this country
und even the mockery of a constitution is being mocked. Sir, it is not a
constitutional debate, it is a dehnte which denies the constitution.
And the Honourable Member says it 1s irrelevant, it is improper to go
bey‘ond the constitutional purview !

Sir, I think I have no necessity to answer the constitutional arguments
raised by the Honourable the Home Member. It was only a magni-
ficent attempt to mislead this House; it was a very clever attempt but
there is no eonstitutional point involved bhere at all. The question is one
of brute foxce. The same brute force which put 8rijut Satyendrs
Chandra Mitra in jail without trial is being displayed again. It is brute
force pure and simple—lawless despotism, legalised autocracy. Sir, I
think the Government which 18 responsible for this, I think the system
which permits this, should be censured and proclaimed to the world as
the biggest fraud known to history.

Mr, Anwar-ul-Azim (Chittagong Division: Muhammadan Rural): Sir,
I am indeed grateful to you that at last I have drawn your attention. I
am not a parliamentary debater or speaker of any kind, but being new to
this Assembly and also knowing as I do a little of this subject with regard
to the detention of Mr. Satyendra Chandra Mitra, a gentleman who comes
trom my constituency, I think I owe it to myself as well as to my
constituency that I should say something on this subject. .

Those of us, Bir, who come here from the Eastern provinces of India,
and espicially, my friends from Bengal who are here to-day, will bear me
out when I say®that His Excellency Lord Lytton, Governor of Bengal,
only last Saturdey called a conference of the representatives of this
Assembly and also of the Members of the Council of State in order to have
a consultation with regard to this very vexed matter. In the course of the
talk with Lord Lytton, though I am uncertain about the name, our friend
Mr. Goswami asked the Governor with regard to this particular gentleman;
and, 8ir, Lord Lytton told him very frankly—I am certain I am not giving
out any secrets—that Mr. Satyendra Chandra Mitra and for the matter
of that anybody who has been detained under that special law can hawe
their freedom in a couple of minutes or nt once on condition that
Mr. Satyendra Chandra Mitra and gentlemen of his kind will only
come to Lord Lyttan and tell him ‘I as an honourable gentleman
pledge myself that I will have nothing whatsoever to do with the revolu-
tionary movements and that I am giving an undertaking I shall not do
snythirig which T am suspected of having done '

Now, Sir, I Rave a very great respect for Pandit Motilal Nehru, the
leader of the Bwarkjists, as a gentleman. I do not know whather this is
a political stunt introduced here to puzzle the Members of the Anambly

‘ at this very oritical juncture of Indian ‘history Bir, Pandit Motﬂal Nshru
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Suhib doesenot bring up any Bill or any amending measure to do ‘away

with these picces of legislution which are called ** barbarous ", ** luwless ™
and by such other terms. If the leader of the Swara] Party was really

anxious abqut the freedom of Mr. Satyendra Chandra Mitra, *then, Sir, he
should have devised, us u sound constitutional lawyer, some programme
which might have helped in that way. Of course this being only a “‘feeler’’,

I do not know whuat useful purpose will be served by having a threadbare
discussion hero in this Assembly at this time, Sccondly, Sir, if, as my
friends lere admit nnd ws they know, there is no statutory law which
gives any privilege or freedom to a gentleman of Mr. Mitra’s kind, my

firmn convietion is that this has heen introduced here only for party reasons.

On the other hand, might 1 not ask the leader of the Swaruj Party what
harin there would be if Mr. Satyendra Chandra Mitra gave an undertaking
as an honourable gentleman?  That wounld be sufficient to bring him here®
und there would be no further trouble.

Mr. A. Rangaswami Iyengar: Undertuking for what?

An Honourable Member: Hus any charge been framed against him?

Mr. Anwar-ul-Azim: Of course 1 do not hold any brief for the Honour-
able the Home Member. You find, Sir, that some of my friends here
have claimed privileges like those enjoyed by a Member of the House of
Commons,  Ther® ure some who are in doubt with regard to whether Mr.
Satyendra Chandra Mitra's case forms a proper parsllel with that of
Purnell and others. Even in that eanse I am certain that neither the
constitution nor the luw as it stands now can bring our friend here, With
these few words 1 beg Lo oppose the adjournment.

Mr. T. 0. Goswami (Caleutta Suburbs: Non-Muhammadan Urban):
Mr. President, we have sll read in our schoolbooks that silence is golden.
Well, Sir, there ure certain conventions precluding me {from saying anything
more in reference to the speech of the Honourable Member who has just
sat downs—I mean, the conventions regarding maiden speeches. But he
at any rate broke what, without any disrespect, I was feeling was a conspi-
racy of silence on the other side of the House. ) .

I do not wish, Sir, to claim the attention of the House for® more than
a few minutes, because to my mind the legal position i8 by no means
a8 subtle as some great lawyers in this House have made it out to be.
Bither you recognise that there are inherent rights—fundamental inherent
rights,—or you declare that the only sources of rights—that is to say,
the only sources of law—uare the bomb and the machine-gun. 1 am sorry
to make an abrupt statement like that, but I hope in u House consisting of
eminent jurists and others learned in philosophy, T need make no apology
for that .o

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Dr. Gour

has already left.

« Mr. T. 0. Goswami: For I feel T did not depart from®familiar lines of
thought in jurisprudence when I made that statement. The Honournble
the Home Member referred to an Irish precedent. He might as well have
referred to some Russian precedent drawn out of the shades of Czarist
Russia. That would be as relevant to the subject we are discugsing, name-
ly, the inhercnt gights of this Assemhly g8 a legislative ody, as any
analogy or*precedent he could draw from the deplorable history of England’s
relations ith Ireland. * It is said that under the criminal law of the land—

® ]
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I do mot know whose law it is; it is not my law; it is not the law of the
people, for the law of the people has been in abeyasnee in Iadia for the
last 150 years;—it is said that under the criminal law of thé land Mr.
Satyendra Chandra Mitra has been detained and that he cannot be
brought here; but we have a further illumination on the subject from the
Honourable Member who preceded me, namely, the fact that Lord Lytton
is of opinion just now that if only Mr. Mitra, along with his other friends
in jail, came up to him and told him that he was not going to indulge in
violent erimes in future he is able to release him and others. The position
ig this,—that Mr. Mitra has not been convicted under any law, neither the
law of the British Government or the law of the people. In the name of
‘taw and order, in defence of law and order, more than a hundred respeected
citizens of Bengal were taken away from their homes in 1924. Nemesis
overtook this imprudent assertion of monopoly over law and order. Gov-
ernment had declared through their highest officials that they had always
the power to preserve law and order. But what did we find in Culeutta
last yedr? For several months—not days, but -for months—the second
city in the British Empire was given up io the hooligans, and there was no
law and order; there was no security of life and property in Calcutta, the
premier City of India. LI

Now, the position seems to have slightly chm}ged. Lord Lytton is now
prepared to release these people on en undertaking. When he told me
this, I naturally retorted, ‘* If you ask me now to give an undertaking
that 1 shall not steal, am I going to give you that undertaking? But does
it follow that if I refuse to give that undertaking, it is because 1 intend,
when I loave your rodm, to oarry away some of youn things?'' Why should
Lhex give sn undertaking? They have not been convicted of any offence;
no charge has been framed against them. 8o that if under the law of
the land,—law for which we are not responsible,~—it is a crime {» be sus-
pected of a crime,—for that is what the provisions of the rdinance
amcunt to,—these detenus may be criminals, but they are not convicted
criminals, «And thon, I fail to see any reason from the point of view of law
and order, for that is the only excuse for that law—why Mr. Mitra could not
be produced here under police surveillance. If it is contended that his
liberty is dangerous to the liberties of other people, he could have been
brought here under a police escort.

Sir, as I have said befors, I do not think the legel position is as com-
plicated as some friends have sought to make it out to be. And, you, Sir,
as our Speaker, have grave responsibilities in this matter. You are the
guardian of the privileges of this House. Sir, privileges in no Parliament
were entirely conferred by statute law. Privileges were first created by
convention. That was so in the British House of Commons; that has
been so in other places. You are the guardian of privileges which have to
te created as well as of privileges which already exist under the law.

Mr. \I. Ahmed: Inside the EHouse only and not outside.

Mr. T. O. Goswami: And yesterday, as also on a previous occasion
when you Wéve elevated for the §irst time to the Presidential’ Chair, you
were reminded of the great traditions of the House of Commons. /;There the
privileges were not conferred on the House of Commons by Statute.  The

House ¢f Commons began to assért its: privilege ‘whenever thele was an
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infringement of privilege,—whenever there was, in other words, an infringe- *
ment of what the House regarded as its privileges. We have now a case
in which we feel that the inherent rights of this Legislative Assembly have
been violajed, and it is our opportunity, as it is our duty, te, if necessary,
create a privilege; and it is for you, Sir, to guard it. In the struggle of
the House of Commons with the Crown in bygone days, when the Crown
was the Executive in England, the Speaker did play & very significlnt part.
The King, that is to say, the Executive, did not recognise the privileges
of the House of Commons then, but they were asserted and they have,
since been maintained; and some uf them have been incorporated in statute
law. Even with regard to convicted criminals in England, s ¢onvicted
criminal, if he is a Member of Parliament, has the right to go to Parlia-
ment and be heard by his fellow Members. I will remind you of a very
recent case, that of Mr. Horatio Bottomley, who was convicted of a vewy
serious offence and sentenced to imprisonment for, I believe, six years.
In that case the House of Commons by a Resolution decreed that he could,
if he chose to, come before the House of Commons. After all, if Govern-
ment followed that anselogy, you would have had Mr, Mitra here and you
would have heard from his own mouth that no charge was evan framed
against him though he is detained indefinitely not, as Mr. Kunzru said, at
the pleasura of the Crown, but at the pleasure of people whose bona fidea
in the matter We have serious reasons to doubt.

Sir, this is an oceasion, I would submit to you, when you can convert
this similitude of a Parliament into something like a real Parliament.
If necessary, your active intervention in preserving what we claim to be
our priyilege may be required in the near future, and, if you succeed in
asserting the privileges of this House, you, Sir, will be the architect of a
freedom for which history will be grateful to you. :

I say this again, in conclusion, that there is not the slightest excuse for
preventing Mr. Satyendra Chandra Mitra from attending the deliberations
of this®Legislative Assembly. He is not an outlaw. The country claims
his services. It was once said in 1924 that the people detained under that
infamous Ordinance were outlaws. Sir, it is a fiendish thing to declare
a man an outlaw before he has been tried and convicted, befome his acousers
are able to produce him before a competent court of law, before they are
sble even to question him on the charges brought against him.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, there are two points involved in this motion for
adjournment. One deals with the right of a Member who has been elected
a Member of this Assembly to attend this Assembly and to exercise his
tight; the other is the question of the privileges of this House. I wish
to address myself to the first point first. The Government of India Act
provides by seetion 64 that: '

‘‘ Bubject to the provisions of this Act (namely, the Gove ndia Act),
. ln’mfisionJ may he msE; by Rules under this Elct uyto* ‘nmm o} )

- - - - - L] - L4

(c) the qualification of electors; ‘

(d) the qualifications for being or for being nominated or elected ss Mambaers

of *he Council of Atate or the Kegislative Assembly.” @
. Und__?:: !h_e__ provisions of Ithis,Aot, rules have been made layin down the
.qualifigptions of Merhbers to be electedr and the general disqualifications for
. :
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such membershjp. These are to be found in Part II of the Electoral Rules
puklished by.the Government of India. Rule 5 states the general quali-
fications for being elected. It says that: y

t A person shall not “e eligible for election as & member of the Legislative Assembly
if such person—
is not a British subject; or
is a female; or
is & member of the Legislative Assembly and has made the oath or.affirmation
as such member; or
having been & legal practitioner has heen dismissed or is under suspension from
practising as such by order of any competent court; or
¢ has been adjudged by a competent court to be of unsound mind; or
is under 25 years of age; or
is an undischarged insolvent; or
being a' discharged insolvent has not obtained from the court a certificate that
his insolvency was caused by misfortune without any misconduct on his
. Par“.n

I fail to read in these rules and these disqualifications the disqualifica-
tion of having been’interned under an Ordinance such as the one under
which Mr. Satyendra Chandra Mitra has been prevented from taking
his seat here.

The next point to which I invite attention is that section of the Gov-
ernment of India Act which lays down that where no special provision
is made as to the authority by whom any rules are to be made, the
rules are to be made by the Governor Gencral in Council, and which
also lays down that such rules shall not be affected by any legislation
undertaken by any local Legislature. (Mr. L. Graham: ** Section 129A.")
Thank you. Section 129A says: R

‘“ Where any matter is required to be prescribed or regulated by rules under this
Act, and no special provision is made as to the authority by whom the rules are
to b& made, the rules shall he made by the Governor General in Council with the
sanction of th¥ Becretary of State in Council and shall not be subject to repeal or
alteration by the Indian Legislature or by any local Legislature.”

Now, I submit that the matter is quite clecar. The Governor General
in Council, acting with the sanction of the Secretary of State, has laid
down the disqualifications by reason of which a person who has been
elected & Member of this Assembly shall not be entitled to sit here, and
Parliament took care to say that these rules shall not be subject to
repeal or alteration by the Indian Legislature or by any local Legislature.
If, therefore, the Government of India thought when they passed the
Ordinsnce by certification that a disqualification of having been interned
under the Ordinance should be added to the disqualifications by reason
of which a Memker who has been elected cannot sit in this Assembly,
they should have taken the trouktle to get the rules amended formally
and properly. They have not done that. Therefore, the position is that
under the Statute Mr. Satyendta Chandra Mitra is entitled to be elected.
He has been elected a Member of this Assembly. There is no disquali-
fication laid d@wn in the law by which the Government have the power
to shut thia man out, and the Government of India acted wigely and
constitutionally when they advised His Excellency the Governor, General
to extend an invitation Yo Mr. Salyendra Chandra Mitra to attéhd as a
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Member of this Assembly. The Government of India are unfortunately
not well-advised in not accepting this motion to-day. They bave lapsed
from the position that they took up, but I think there is gstill time for
the Honoyrable Member to reconsider this matter. I submit then that
so far as l‘the right of the Member in question is concerned there is no
power on earth, except the English Parliament or the Government of
India acting with the Secretary of State under the authority of that
Parliament, which can shut out Mr. Mitra from attending as a Member
of this Assembly and taking part in the debates here. So far, therefore,
as the ﬂuestion of his right is concerned, 1 submit that it stands absolutely
unassailable.  Nothing that has been said here affects that question,
nothing I submit that can be said here can affect that question.

I come now, to the question of the privileges of this House. It is
hardly necessary for me to argue that point, in view of what I have already
submitted to this House. But my Honourable friend, Pandit Motilal
Nehru, thought it fit, and I think not unwisely, to include in his motion
the second aspect of the case also for the consideration of this Houss,
namely, that the Government of Bengal and, therefore, by implication the
Government of India who are their masters, have prevented Mr. Mitra
from attending to his duties as an elected Member of this House and have
thereby seriously infringed the privileges of this House. My Honourable
friend the Heme ™Member said that thera were' no privileges of this House.
He also pronounced the dictum that he who pleads privilege must prove
it

The Honourable Sir Alexander Muddiman: I did not say that there
were no privileges. What I said was that there were certain privileges

conferred either by the Government of India Act or a competent legis-
lative authority in India.

Pandit Madan Mohan Malaviya: Thank vou. The Honourable Member
said, ‘‘ You must prove a privilege if you plead it.”” I prove the pri-
vilege by showing that this Assembly has been constituted by the English
Parliament. The English Parliament has laid down certain rules forethe
conduct of this Assembly. Under those rules we meet. ®nder thoee
rules and by the very constitution of this Assembly there is one thing which
is absolutely clear and undeniable, and that is that this Assembly is the
supreme legislative assembly of this country, that it is this Assembly which
enacts laws and that those laws aro kinding upon every servant of the
Crown in India. I submit that the privilege which the Members of the
House of Commons enjoy is based upon the identical considerstion thet
Parliament being the supreme legislative assembly in the United Kingdom
any laws made by it must be kinding upon every servant of the Crown,
and that any member who has the privilege of being a member of that
assembly and thereby contributing his share to the making of laws must
be assumed by virtue of that fact alone to be beyond the reaeh of any
earrest 40 days before the meeting of the assembly, and while the assembly
is sitting. and 40 davs thereafter. T submit that that is ong,privilege which
every Legislative Assembly in every civilifed country must enjoy and I
am certain that mv Honourable friends who sit opposite me will agree that
this constitution of a suprame Legislative Assembly, havingJwen given to
Tndis. it is impljed, undeniably implied’ that the Memters of this House
shall be ¥xempt from the fegr of arrest or apprehension just as ng.nbers
of the Hoglish Parlifment sre ¥ree frdm that apprehension. It'is an
elementary right of members of the supreme legislature of every country.
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* My Honourable friend the Home Member must show that by certain
-defimite rules clearly expressed we have becn deprived of this privilege.
~1#°he eannot show that, I think it would be only graceful and constitu-
‘Wonmally the correct position for him to take up to admit that privilege,
to upBold it and give the world an opportunity to think that, while we
“lack certain powers which Parliament possesses, Puriiament by giving us
“the powers it has conferred upon us has certainly placed us in the position
that so far as the membership of the Assembly is concerned, we shall be
treated as gentlemen at least while this Assembly is sitting and enatled
to attend it. It is surprising that having laid down the qualifications of a
member for election, having allowed and helped thut member to be elscted,
» having gazetted his appointment, having issued an invitation to him to
attend this Assembly, having asked him to bhe present here to hear the
address of His Exvellency the Viceroy, we find the Home Member getting
up and eaying practically, ‘‘true, we have done all that, but we have
blundered .  We say ‘‘ having done all that you have done do mot
Jblunder now by shutting out this man from attending this House . Tt
is unforbunate that the idea of enabling the gentleman concerned to attend
this Houre did not occur earlier to the members of the Government. It
is unfortunate that the mistake was not rectified earlier, gind that it became
- needssary for my friend Pandit Motilal Nehru to brinf a motion for
adjournment of this kind. But the position is very simple. My friend
_the Honouraktle the Home Member says that we have to prove the privi-
lege we. plead. I submit I have ghown that the privilege is. implied in
. the fact of this Assembly being constituted as it is, and I would ask the
. Honoursble the Home Member to consider the situation a little further.
It has been pointed out that the member concerned is not undergoing
a sentence, he has not teen tried and conviected. @ We take our stand
on this. If the gentleman were oconvieted and sentenced, the
- position would' be difierent. The rules do not lay down such s disquali-
. fitation, and by an Ordinance passed by certification you cannot deprive
~meman.: of the right which has been conferred upon him by Statute. Gan
«where, be eny greater insult to this House than whal. is involved in the
. adopion of this policy? This House has not passed the law under which
this’ gentleman has been interned, and the English Tarliament has
. taken care to see that unless a man has been convicted, he shall not be
- shut out from taking part ss a member of the Supreme Legislative Assem-
~Bly of the country. My Honourable friend the Home Member referred
tol the case of Ireland, to those unfortunate days of 1881, when Ireland
-was seething with discontent and witnessed many unhappy events. Why
esmriot lie eash his eyes forward to the Ireland of to-day? 1 am sure there
. 8- not an: Englishman who would feel happy that in 1881, a measure like
that to- which the Home Member referred was adopted. You have again
- and again told ys that we have entered upon a new era, that there should
- 'be am era. of will and co-operation between the nen-officials and offi-
‘giale, -beiwmumpesna and Indiang. Ts it not vour duty as well as oufs
thet we sh . adopt a course of conduct which will commend -itself to
the jndgment of all: Indians ns well as Furopeans? T ask every Memkter
of; this ' to- say whether the course adopted by Government com-
.mends imsalf te Bim. I make nd, exception. I ask every Member of this
‘House: to say whether the man whose privileges we are disoussing, who has
iraob. béen triedy. convioted -and senbenced, ghould be ghut out fgom taking
et i the proceedings of this House merely begause he hes bodhy detained



L]
. MOTION -FOR ADJOURNMENT. * 8.
L] [ L
under an Oedinance. 'We have repeatedly asked theiGevernsasmnt to put
these detenus on trial. The ‘Government have mnot acvepted that fair
chellenge. - - X K
The Homourable Sir Alexander Muddiman: I did not understand that"
{Lere was going to be an anticipation of debate on this question. I 'have
made the only speech that it is possible for me to ‘make and it is not fair
to the Leador of the House that there should be this anticipation. I did-
not deal with any of these points.

" Mr. President: The Honourable Pandit will have ample opportunity to
discuss the general question later during this session, when the motions
i that connection are reached. '

Pandit Madan Mohan Malaviya: I am perfectly within my rights -im
basing my arguments upon the facts connected with the Ordinance and the's
dctention of the gentleman to whom the motion relates. I am perfectly
entitled to point out the circumstances under which Government = hawe
sought %o frustrate the enjoyment of a right by a Member of this House
who is detained under an Ordinance which has not keen passed by this
House. I will not dilate further on that point. 1 do not wish«to take
up the time of the House further. I submit that in the first place
because it is the right of Mr. Batyendra Chandra Mitra to attend this House
pe a Membew a to take part in ite deliberations, he rhould be allowed
to attend. The Bengal Government should receive an order from the
(fovernment of India to let this gentleman be set free so that he may
sttend meetings of this House. I have referred to the Ordinance. I wish’
the House to note the period of detention which the gentleman concerned
has undergone, and to note further that if this gentleman had been con-
victed and sentenced, probably the. sentence would have expired and he
would have becn in a different position to what he ig in now. His intern:
ment under the Ordinance for an indefinite period is a very serious wrong
to him, and no justification has been offered for it to this House. For
these redsons, both on the ground of the right of Mr. Satyendra Chandra
Mitra to attend as & Member of this Houre and because also such a privi-
lege as in claimed should be established in this House by conventiofl, 1
appeal to the Honourable the Home Member and the whole Hodse to accept
this _motion. The privilegzes of the House of Commons have not-been
crea¥ed by a ponstitutional act, either of the Parliament or of -the King.-
Many of them have grown up, as many conventions have grown up; and
I say let this be recognised as a privilege of this House that & man who
has been elected a Member of this House shall not be prevented from
teking part in the discuseions of this House ty any ‘order or Ordinsnce
vassed by executive authority. T commend this motion most strongly to
the Members of this House, :

Mr. President: I do not know if at this stage we - should adjourn.
Beveral Mussalman Members wish to get away for their prayers and if we
«continue the discussion much longer, they will not be htre to record their
votes. N . IS
(Several Honourable Members moved  that. the question be put.)
Mr. President: The question is that the question be now put.

The motion was adopted. Dl -
Mr. President: Sir Alexander Muddimban.

The Fonoursble fir Alexander Mudfiman: ~Sir, T do ok think T Huve
sny right of r¥ply on this, -

n
!

L L] .
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Pandit Motllal Nehru: Sir, I think my friend the Honourable the Home
Member has been sufficiently answered by the speeches which followed
his. I have only to point out one thing more. We have been reminded
of the nature of these detentions and arrests. Now what is it? As I
said in my opening remarks, you cannot put it any higher than this, that
these good people are suspected by the bureaucracy of being very dangerous
people." Well, what are you afraid of? They are suspected of being
anarchists. Now I ask you and I ask Yhe Honourable the Home Member
to consider for a moment what is it that I am asking on behalf of Mr.
Batyendra Chandra Mitra. What I am asking on his behalf is the
opportunity for him to come here to take the oath of allegiance to His
Majesty the King Emperor. That is what he is asking for and that is
what permission 18 not given to him to do. The man who comes to this
Assembly must perforce take the oath. Does that go for nothing, and
are we to attach a larger meaning to a verbal assurance %o Lord Lytton
that the man will not engage in political crime? 8ir, if I may say so,
it means nothing but pure vanity. Because His Excellency Lord Lytton's
vanity would not permit him to allow the man to come here and His
Excellengy would not rest content until he has come down on his knees
before him he must not be allowed to take the oath of allegiance. This is
an additional reason which I lay before the House, and I submit for its
consideration that it is almost conclusive. But that ag:in is going into
the merits of the question. I say that apart from the menrits, whatever
the man may be, you may take such precautions, you may mske such
arrangements as you like, but surely he can be allowed Yo exercise his
right under proper safeguards. Whatever you may think of the man—he
may be a very dangerous man indeed—as I have said, surely the resources
of the British Empire are not so inadequate as not to be sufficient to
cope with any situation. What does it mean, what do I ask for him?
Only liberty to come and reside in Delhi while the House is in Session to
attend the meetings of this House to represent his constituents. Indeed
I am fully entitled Yo ask that he be released for all purposes, bu* I have
limited my motion and, as my Honoursble friend Pandit Madan Mohan
Malaviya has pointed out, it is confined to asking for the freedom of
movement for a number of days—whether it is 40 or 80 days I cannot
take it upon myself to fix—before the commencement of a Session and
& similar number of days after the close of the Session in order to engblé
him fully to discharge his duties. With these few words, Sir, I com¥énd
my motion Yo the House, and I hope it will be unanimously adopted, at
least by the non-official section of the House, '

Mr. President: The Honourable the Home Member said that he had
no right of reply. I find from the rules that he has the last word. Does
he wish to speak? '

The Honourable Sir Alexander Muddiman: Bir, I do not propose to
taketaup the time of the House for more than s minute or two on this
matter . . . ., 4

Mr. T. Prakasam (East Godavari and West Godavari cum Kistna:
Il:[on-%iuhammadm Rural): Ma§ I ask whether the Honourable the Home
ember ... . . e

(Honourak’c Members: '‘ Order, order ')
M. President: Is it a point of order that you are raising,”Mr. Prhkagam ?
Mr. T. Prakasam: No, Sir, it is°not a point of order, but . . .
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Mr, President: Then you have no right unless the Honourable the*
Home Member gives way. Bir Alexander Muddiman,

The Honourable Sir Alexander Muddiman: 8ir, I did not give way to
the Hongurable gentleman purposely because I do not think that it is’
reasonable when one is making a reply—especially as 1 told the House
that I did not propose to detain the House for more than a rginute or
two—ifor him to interrupt me. I can assure him that in the course of an
ordinary speech I should have had much pleasure in giving way, but on
the occasion of the last reply I do not think that i% is a reasonable thing
to ask me to do that.

This case has been argued from almost eve? point of view possible.
A case was sought to be made out first on the technical ground of privilege.
Then a good deal was said on the merits. I said from the beginning that
I proposed to deal with this point from the constitutional point of vie¥,
where it was very properly placed by the Honourable Mover, and I do not
propose to depart from that ome jot. I have not been shaken by one
argument which has been put forward on the point of constitutional law.
No one has suggested that there are any privileges which cover this case,
and no one has repudiated my argument that had this case oécwrred in
relation to the House of Commons, there would have been no breach of
privilege whatever. It is in vain that it is sought to draw a red herring
over the tmil®y saying, ‘‘ Why cite Irish legislation? '’ I was not
citing Irish legislation, I was citing the conduct of the House of Commons
in England.

Mr. T. 0. Goswaml: I said Irish precedents.

The Honourable Bir Alexander Muddiman: It is not an Irish precedent,
it is a precedent of the House of Commons—it arose in connection with
an Irish matter. 1 hardly think that my friend himself would contend
that it is an Irish precedent. That is the position I have endeavoured to
put before you. I must thank the House generally for the way in which
they hawe debated this question and for putting forward the right position.
I do see that in the constitutional procedure there is a lacuna. I made
an offer to the House that we should follow the House of Commong pro-
cedure and that we should see that the President gets a geport of any
Member who had been detained in this way.

“Mr. A. Rangaswami Iyengar: Will he be given the opportunity to judge
whether the detention was proper or not?

The Homourable Sir Alexander Muddiman: Certainly not. I propose
to follow the English Parliamentary precedent.

" Mr. A, Rangaswami Iyengar: There are also precedents of that kind,
.

The Honourable Sir Alexander Muddiman: My Honoursble friend will
pardon me. 1 am trying to make an offer; he is trying to make & rival
offer. Therefore, Sir, I stand by what I said. Itr{wfs not been argued
for one thing. that there is any such privilege attaching to Memters of this
House and further I have satisfactorily established—I hope to the satis-
faction of the majority of this House—that there is no such privilege attach-
ing in the House of ns. -

Mr, Prosident: The question is: -~ *

“ Thaf this Assembly do now adjourn.” ® p
.
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The Assetnbly divided : )

AYES—64.

Abdoola Haroun, Haji.

Abdul Hayq Mr.

Abdul Lauf Saheb Farookhi, Mr.

.Abdul Matin Chaudhury, Maulvi.

Abdpllsh Haji Kasim, Khan Bahadur
ji.

Acharys, Mr. M. K.

Aney, Mr. M. 8.

Ayyangar, Mr. K. V. Rangaswami.

Ayyangar, Mr, M. B. BSesha.

Badi-uz-Zaman, Maulvi.

Belvi, Mr, D, V.

Bhuto, Mr, W. W. ]:Ilahlba.khsh

Birla, Mr, Ghanshyam Das.

Chetty, Mr. R. K: Shanmukham.

Chunder, Mr. Nirmal Chundaer,

Das, Mr. B.

Du, Pandit Nilakantha.

Dutt, Mr. Amar Nath,

Dutt.a, Mr, Srish Chandra.

Ghazhnfar Ali Khan, Raja.

Ghn]%n }ll('uhr Khan Dakhan, Mr.

Goswami, Mr. T. C.
Gulab Singh, Sardar,
Hagji, Mr. Sarabhai Nemchand.
Iyangar Mr A. Rangaswami.
engar, Mr. 8. Brinivasa. .
-Jy nadas, Seth.
Jayakar, Mr. M. R. :
Jinnah, Mr, M. A.
{g iah, Mr. Varahagiri Venkata.
idwai, Mr. Rafi Ahmad,
Kunzru, Pandit Hriday Nath,

NOES—46.

Abdul Aziz, Khan' Bahadur Misn.
-Abdul Qaiyam, Nawab Sir Ealobzada.

,Akrm us;;m Blhsdur, Prince |
Allu.un, Mr F. W. 1
Anwar-ul-Azim, Mr.

Ashrafuddin Ahmad, Khan K Bahadur
Nawabzada Bayid.

Ayyangar, Mr, V, A, Anvnmudha.

Rhoro, The Honoursble Mr. J.

Blackett, The Honourable Sir !hsﬂ

Clow, Mr. A, Q.

Coatman, Mr. J.

Crawford, Colonel J. D,

Donovan, Mr. J. T. |

Dunnett, Mr. J. M.

E’joz Rasul Khan, Raja Muhammad.

Evans, Mr, F. B, '

‘Gavin-Jones, Mr, T.

Grahom, Mr. L.

Greenfield, Mr, H. C.

Haigh, Mr, P. B. .

Hezlett, Mr. J. i

Howell, Mr. E, B.

Tnnes. T¥ Honourabla Sir Charles '

Jaowahir 8ingh, Sardar Bakadur:
Bar

The motion wus ndopted.
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Lehiri Chaudhury, Mr. Dhirendra
Kanta. :

Lujpat Rai, Lala.

Malaviya, Pandit Ma.dan Mohan,

Mehta, Mr. Jumnadas M.

Moonje, Dr. B, B.

Mukhmr Singh, Mr.

Murtuza Saheb Bahedur, Maulvi
Bayyid.

Nayudu, Mr. B. P.

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Pandya, Mr. Vidys Sagar.

Prakasam, Mr. 'I?

Purshotamdas Thakurdas, Bir.

Rahimtulla, Mr. Fazal Ibrahim.

Bajan Bakhsh Sheh, Khan Babadur
Makhdum Byed.

ya Bingh, Kumar

Rang he}mn Lal, Lal

Ranga Iyer, Mr. C, B

Rao, Mr. G. Barvotham.

Roy, Mr, Bhabendra Chandrs.

Shah Nawaz, Misn Mohammad.

‘Shervani, Mr. T.®A,

Bingh, Mr. Gaya Prasad.

Smgh Mr. Narayan Prasad.
ﬁh Mr. Ram Narayan,

S:n Kumar Ganganand.

Slnha, Mr. Ambika Prasad.

Sinha, Mr. Siddheswar, '’

Buhrawardy, Dr. A.

Thakar Das. Pandit.

Tirloki Nath, Lala.

Yusuf Imam, Mr.

Kabul Bingh Bahadur, Risildar-
and_Honorary &ptun

Keane, Mr. M.-

Lamb, Mr. W, 8.

Littlehgpiles, Mr. R )
Macphail, The Rev. Dr. E. M. |
Mitra, The Honourable Sir BW ra

Nath.

Mohammad Tsmail Khan, Hafi
Chaudhur .
Moore, Mr. W. A, '

Muddiman, The Honourable 8ir
Alexander.

Nasir-ud-din Ahmad, Khan Bn'hndnr.

Natique, Maulvi A. H.

T’:lr'ml‘ls Mr., A, A, L

"Rajah, Rao Bahadur M.'C,

Roy, Mr. K. 0.
Roy. Bir Ganen.

'Ruthna%wam,\r Mr. M, [

Sassoon, Sir Victor.
Singh, R.m Bahadur 8. N..
Svkes F

.Toukﬂson. er H.

Willson. Sir Walter,

Young, Mr. G.



. SEATING ARIANGEMENTS FOR MEMBERS.

Mr. President: I have to remind Honourable Members that His Excel-
lency the Viceroy is going to address this Assembly on the morning of
the 24th ipstant at 11 o’clock. The House is aware that Members are to
git in such order as the President fixes. I have not yet fixed the order
in which the Member should sit. So long as that order is no% figed, any
Member is entitled to occupy any seat he chooses. I camnot, I am afraid,
delay the fixing of that order any longer. I have delayed it for this short
time owing Yo the representation made to me by certain Members. Now,
it is not desirable that I should wait any longer, and if any Member wishes
to make any representation on the subject, he should do so before 12 o'clock
on Monday next. The seating arrangements which I propose to make
will come into force from Tuesday, the 25th instant. )

The Assembly then adjourned till Eleven of the Clock on Tuesday, tHe
26th January, 1927.
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